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Petitioner is present.

This case was registered on the basis of a petition filed
under section 372 of the Indian succession act, t925
for grant of a Succession Certificate in favour of the
petitioner Daiyel Horo, in respect of the debts and

securities left by the deceased Late Sussena Horo.

The case of the petitioner, in brief, is that Late

Sussena Horo was the sister of the petitioner and she

expired on 20lIU202L The deceased resided within
the jurisdiction of this court at Panipota village under

Chariduar PS. The deceased was unmarried and her
parents also predeceased her. The present petitioner is

the only surviving legal heir of the deceased.

The sister of the petitioner, that is, the deceased

Sussena Horo was a permanent worker of MCLEOD

RUSSEL INDIA LIMITED, Phulbari Tea Estate at
Balipara and her provident fund number was T-6296.

At the time of her death there was a balance of
Rs.2,5l,5t5l- in her provident fund account. The

deceased had not made any Will or Later of
Administration in respect of her properties. There is no

impediment under section 370 of the Indian succession

act in respect of the grant of succession certificate in

the name of the petitioner. The petitioner has prayed

for issuance of a succession certificate in respect of the
debts and securities mentioned in the petition.



After the institution of the proceeding notices were
issued to all concerned. None appeared to contest the
proceeding.

During the course of the proceeding the petitioner
adduced affidavit evidence of 2 witnesses. PW 1

Daniyel Horo is the petitioner and in his evidence he

reiterated all the facts mentioned in the petition. The
PW 1 also exhibited the death certificate of Late
Sussena Horo as Exhibit l, the provident fund
certificate issued by Phulbari Tea Estate as Exhibit 2
and the bank passbook of the deceased as Exhibit 3.

Exhibit 1 reveals that Sussena Horo died on
20lLL|202L. Exhibit 2 reveals that the balance amount
in the PF account of the deceased is Rs.2,51,515/-.

The case of the petitioner is prima facie proved. As

such, the petition is allowed. Let a succession
certificate be issued in the name of the petitioner
Daniyel Horo in respect of the debts and securities left
by the deceased Sussena Horo. The petitioner shall
pay the required court fees.

With this order this case is disposed of. @=-1
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